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SHRJ RATANSLNH RAJDA : The 
entire working of the telephone !)ystc111 in 
our country i ' in doldrums. People are 
not satisfied with it. 

Now 1 came to the Ii t that is being 
maintained for giving telephone conncc-
tion. uppose my name i there. 1 am 
entitled to gct telephone according to my 
number. Many malpractices are indulged 
in. People who are entitled to get rele-
phone according to the list are not 
getting their number. People who 
have contact with the slaff, 
or have underhand dealing ' , they 
are given priority . This is a general 
complaint in the city of Bombay. 1 
think this is the samething elsewhere too. 
The entire House is unanimou on thi 
point. 

Whenevcr anne tion is to be given, 
the Engineering ·01' technical staff deli-
berately avoid giving it and cau e delay, 
unless their palms are grea \!d. The party 
i harassed. I have got case. They are 
prepared to give documentary evidence. 
Wi II the hon. Minister investigate into 
thi, appoint a special Co mmittee to 
carryon enquiry into all the major citie 
of lndia ' 0 this malpractice and under-
hand dealings are put 10 an end? 

THE MINISTER OF STATE IN TH ~ 
MlNISTRY 0 COMMUNlCATION 
(SHRI Y.N. GADGIL): As far a the 
waiting list is concerned, there are strict 
guideline in re pect of three categories-

eneraJ, Special, and O.Y.T. No oul of 
turn allotment i made as far a general, 
regi tration i concerned. It j only in 
the ca c of OY and pecial categorie, 
that the L cal Telephone Advisory 

ommittee has power to decide on 
mcrit of each ca e, and make out of 
turn allotment. A far as malpractice j 
concerned, if hon . Memb r brings to my 
notice, I wiJl investigate. In Bombay 
one or two cases were brought to my 
notice and I have taken action. 
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Telephone Remaining Dead for more 
than a Fortnight in Delhi 

+ 
*865. SHRJ ATA BlH R 

YAJPAYEE: 
SHRI BABURAO PAR NJP : 

Will the Mini tcr of OMMUNlCA-
TIONS be pJea cd to state : 

(<.1) whether any ::,urvcy ha be n made 
to identify through verifi ation omplaints 
f th e telephones in Delhi which remain 

dead for more than fortnight or giv 
more than hundred wr ng number in a 
year; 
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(b) jf not, the rea on therefor ; and 

(c) if so what relief is pr p ed to be 
given to the subscriber concerned? 

THE DEPUTY M N1STER IN THE 
MlN1STRY 0 COMMUNI ATIONS 
(SHRI VIJAY N. PATIL):(a) and (b) he 
clearance of long duration faults is bting 
monitored by the officers at higher level ' . 

or thi purpose the pending faults arc 
categori 'ed in three group, viz ., those 
pending for more than on€, two and 
seven days. The faults pending for morc 
than a fortnigh t will also fall under the 
las t category. 11 Delhi all the 'fault 
are cleared within even days except tho e 
involved in cable breakdowns during the 
rainy season. 

It is not possible to collect reliable 
data about the incidence of wrong 
numbers based on the complaints received 
from the subscriber. omplaints rcceived 
from subscribers ' regarding wrong 
numbers are few. The extent of the 
incidence of wrong numbers is , how~vcr, 

available from the re III ts of test calls 
bting made regularly by Lhe Department . 
Also, the centralised service observation 
results indicate the incidence of wrong 
number. 

(C) The departmental rule provide 
for suitable rebates in rental to be con~i
dered in case of long intcrruptions in 
service due to ineftkient' functioning and 
or due to natural calamities like floods, 
etc. The following steps a rc being 
ta}(; n to reduce the fault liability and 
case of wrong number's :-

(i) Use of in ulaled drop wire for the 
sub criber's line . 

(ii) Replacement of aluminium wtnng 
by copper conductors at sub-
criber ' premi es. 

(iij) U 'e f improved telephone coded 
'67/' typ . 

(iv) Rcgular inspection of telephones 
and 1inc . 

SHRI A AL BlHARl VAJPAYE 
I thank the hon. Mini t r for giving an 

elabora te an wer. But 1 do not under-
stand why information regarding wrong 
numbers cannot be collected. The 
Department mu t be receiving complaint 
from the ubscribers and il shou Id be 
within the resources available to the 
Department to prepare a statement abo ut 
the wrong numbers. 

TH MINI 'TER OF STATE IN TH 
MLNIS RY OF OMMUNrCATION 
(SHRL V.N. GADG! ): As far as the 
wrong numbers arc conc::erned, the 
s ubscriber complains about the wrong 
number anu nOl'l1ully we ac\.:cpt that his 
complaint is correc l. But the complaint 
may be due to several reason ' . So, we 
ourselves make tes t call. Every day 
certain numbcr of calls are made and we 
ourselves know whether we get a wrong 
number and on that basis, the calcula-
tions are made. 

For example, may cit here what ur 
testing reveal s. TC5t Galb aJ c made 
cvery day. BuL 1 am quoting the te 1 
calls made on the 1st calendar day of 
Si:ptember in Delhi. The fault clearancc 
was to the extent of 55.5 and fortunately 
it increased by Dc(.;ember. it came lo GO. 
The average duration of faults has also 
slightly reduced . Again t 4.9 in Septem-
ber, 19~2, it reduced to Dccember. On 
the ba °i of calls we made we find out 
how many wrong number are there and 
on that ba is ac tion is taken. 

SHRI ATAL BIHARl VAJPAYEE : I 
it the con ten tion of the h on. Mini tel' 
that the subscribers do not give correct 
information to the D partment '! Why 
are the complaints of the ub cribers not 
accepted on the face value and statement 
prepared there n ? 

SHRI v.N. GADGJL: Sir, it i not 
the question of accepting or non-accept-
ing. When the Department want to 
find out the reason why the wrong call 
is' made, thc machinery that the Depart-
ment usc ' i that various types of call ' 
are made to ascertain what are the 
reasons. 

or example, as started in the reply, 
wrong calls may be due to three rea ons, 
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One i , may be defective dial; other is, 
may be irnpul e di tortion in the line; and 
the third is fault in the exchan e equip-
ment. If the subscriber m::tke a call, it 
may be due 1 any of the three rea.ons. 
Therefore , we ourselves make calls and 
we find out whether there i" ::t ny fau lt in 
the equirment within the xchangc or out-

it! the exchange and on that basis a 
more rei iable da ta is collected. 

SHRI M. RAM GOPA R DDY: 
Mr. Sreakcr, ir, so metimes when we 
get wrong conn clion we hear sweet 
voices and pleas ing conver. a ion. r want 
to know through the Mini ster whether it 
has come to the noti c af Shri Vajpayee 
or not ? 

SHRI ATAL BIHARI V A,JPA YEE : 
May r reply? 

MR . SPI~AKER: Shri S. B. idnal-
absent; Shri Bheekabhai- absent; Shri 
Mohd . Asrar Ahmacl- absent. 

The Que <;t ion Li <; t is over. 

I will again c:lll the Inembers who wert! 
ab. enl earlier. 

AN H N. MEMBER : Why not take 
t~e List of Un tarred Que tion . 

MR. SP AK ER: Shri Ghulam Rasool 
Kochack- absent ; Shri Nihal Sihgh -
absent; hl'i Ramjibhai Mavani- absent ; 
Shri Anantha Ramulu Mallu- absent ; 
Shri Shiv Prasad Sahu- ab ent; Shri K. 
Lakkarpa- absent; hri N . J . Horo--
absent ; Shr; Ram a l Rahi - ab ent ; 
Shri Harish Rav.a t-absent; Shri 
Bhogendra Jha- absent; hri Oul her 
Ahmed- absent; Shri S. B . Sidnal-
ab ent ; Shri Bheekhabhai- ab ent ; Shri 
Mohd . Asrar Ahmad- ab ent. 

PRO . MADHU ANDA V ATE : Sir, 
jf the time is Jeft, why 11. t take up 
Yesterday 's adjournment moti n . 

MR . SP AK R : So, we fini h the 
Question Li t b~for'e time. 

---

WRITTEN AN WERS TO QU TI S 

SSR's Interest in Indian Expertise 
in Diogas Development 

"'850. SHRJ GHULAM RASOOL 
KO HACK: Will the Mini ter of 
ENERGY be plea cd to state: 

(a) whether the Soviet Union has 
evinced interest in Indian expertise for 
developing bioga plant . 

(b) if 0 , whether the Soviet Union is 
contemplating large scale utilisation of 
bioga. for various purpo es in cluding its 
lise as a sub. titute for ga oli nc : 

(c) if 0, whether Soviet Union has 
wished to ga ther detailed inf rmation 
about Indian experience in developing 
bioga. ; and 

(d) whether any agreement in t'hi 
regard has been re ached ? 

TH MINI T R OF ENERGY 
( HRI P. SHIV ~HANKAR) : (a) No 
pecific reque .. t ha been rl;;ceiv d by 

Governm nt from the Soviet Union in 
thi regard . 

(b) to (d) Does not arise. 
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